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arate axe fart 
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stra, feats 20 ar 2020 

BH, Wh W3-03-2018-1-Wa( 15). TT WAR, Hee Ale St Gar HT athe, 2017 (HAH 19 FL 2017) 
Tl YT 128 SM Ved Were sr war Ad Eu, aise al fae Ww, Utes Fa fam at afsqer HAH THT 
3-03-2018-1-Wia(4), fais 23 sett, 2018, 4 feted sik deter watt, sq:— 

sa shape A, gat hae & wean, Frefeted Noe sazentta fea sem, staiq :-— 

“aig ae sik ot fe se afehan at a 47 & aia dea facia he ot tea Ue tripe aia & 
fa sficrad ef sieht, sit Avast) yers, 2017 F Adaz, 2019 TH & few, ea aha WH Wea 

wieet sn-1 A alas varat & ait A aera w F, feg Teh 19 fede, 2019 4 10 saa, 
2020 dh al ata at stafy & sm SN yea aiwadt am-1 Fe fea F" 

2. ae afrgea 19 fedaz, 2019 A ward ee aHel se, 

Teaee A Wee AA S aM STANK, 

atefa @are frarét, scare. 

sara, feat 20 Ard 2020 

. Uh U3-03-2018-1-tia.— aed Alas H srpese 348 HVE (3) & qa 4, ga sea} afte 
wah Wh U-3-03-2018-1-Ga (15), feats 20 AM 2020 I sits agar (eat & wife @ uses wenfia fear 
Sal @. 

HeaIS FH UT A AAS Weal STASI, 

afefa gar frarét, stata. 
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Bhopal, the 20th March 2020 

  

No. F A-3-03-2018-18-V(15).—In exercise of the powers conferred by Section 128 of the Madhya Pradesh 

Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the recommendations of the Council, 

hereby makes the following further amendment in this department notification No. F. A-3-03-2018-1-V-(4), dated 

the 23rd January, 2018, namely:— 

In the said notification, after the second proviso, the following proviso shall be inserted, namely :— 

“Provided also that the amount of late fee payable under section 47 of the said Act shall stand waived 

for the registered persons who failed to furnish the details of outward supplies in FORM 

GSTR-1 for the months/quarters from July, 2017 to November, 2019 by the due date but 

furnishes the said details in FORM GSTR-1 between the period from 19% December, 2019 to 

10" January, 2020.". 

2. This notification shall be deemed to have come into force with effect from the 19 day of 

December, 2019. 

By order and in the name of the Governor of Madhya Pradesh, 

ADITI KUMAR TRIPATHI, Dy. Secy. 

  

fda, WARTS FE TT AG SEH, Heavee ERI HT Satta ATS, Arar S fea eM WaHTAeAI— 2020.


